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Authority. The applicant has already given his reply to

the enquiry report on 19.03.2003. The Disciplinary
♦

Authority has not taken a final decision on the case till

date. The applicant's salary was with-held for two

months for which he claimed interest which has been

deni.ed by the General Manager, ordnance Factory, Katni

on 07.04.2003 (Annexure A-3). The appeal/legal notice

was made in this regard. However the Appellate Authority

vide order dated 14.07.2003 (Annexure a-6) has forwarded

the representation to the General Manager with a direc

tion to dispose of the case at his length.

3. shri Paul states that at this stage he will be

satisfied if a direction is given to the respondents

to complete the enquiry within a time limit prescribed

by the Tribunal and to decide the question of interest.

Accordingly the respondents are directed that the said

departmental proceedings be decided within a period of

4 months^and during that period the question of interest
on the delayed payment of the delayed salary may also be

decided by the competent authority.

4. original Application stands disposed of in limine,

accordingly.

(Anand Kumar Bhatt)
Administrative Monber
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